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Bl:POItT 01' THE JOINT COMMlftI:B 

I. INTRODUCTION 

I, the Chairman of the Joint Committee on Offices of Profit, haviq 
been authorised by the Committee to present the Report on their be-
half, present this Seventh Report of the CorriiDittee. 

2. The Committee held three sittings on the 27th October and 10th 
and 19th December, 1973. At their sitting held on the 27th October, 
19'13, the Committee heard the evidence of the representatives of the 
Ministries of Defence, Home Affairs, Information & Broadcasting and 
Planning Commission on the question of delayed and incomplete fur-
nishing of information. Minutes of the sittings form part of the 
Report and are at Appendix III. 

3. The Committee considered the composition, character, functions 
etc. of 50 CommitteeslBoardslCorporations, etc. constituted by the 
Central GovemmentlState Governments and Union Territories and 
the emoluments and allowances payable to their members. Their 
views on 36 bodies are contained in this Report. 

ol. Detailed information regarding the composition, character, fu&-
ctions etc. of the Committees 1 Boards I Corporations, etc. and emolu-
ments and allowances payable to their members was furnished by the 
respective MinistriestDepartments of the Central and State Govern-
ments and Union Territories on a request made by the Lok Sabha 
Secretarial 

5. The Committee considered and adopted the Report on the 19th 
December, 19'73. 

6. The recommendations of the Committee in respect of the Com-
mitteeslBoards!Corporations, etc. examined by them and the question 
of delayedlincomplete supply of information are given in the succeed-
ing paragraphs. 
n. COMMITTEESiBOARDSICORPORATIONS ETC., CONSTI-

TUTED BY CENTRAL AND STATE GOVERNMENTSIUNION 
TERRITORIES. 

HiMustan AerOfttlutic. Ltd., BangaloTe 
'1. The Committee Dote that the DOD.ofBdal Directors of the Com-

pany are entitled to a sitting fee of Rs .. 1501- for each meeting of the 



v,Board of Directors. They are alao entitlecl to Incidental ;Mf'! 
and halting allowance ~or ea~ m~ ~ tl~ecf aium, of G. ~ 
the first day:ualk :1I8f- for<ttaeh iUbIe~iWtt "aay'Ot meeting. Be-
sides, the Board of D~tors. ex., erci~ executive and financial powers. 

~.. . . 

& such, the Coauuittee recommeDd that the 'Din!atorlbip of the 
Company· oupt not to be exempted from disquatiftcaUon. 

Aeronautics (Research and Development) Board 

8. ·The Committee note that the non-ofllclal members of the Board 
are entitled to TA. and D.A. as per rules issued,by the Ministry of 
Finance in this regard and as made applicable on the Defence aide by 
the Ministry of Defence, which amounts to less than 'COInpeDsatory 
allowance., as ,defined in Section 2(8) of the Parliament (Prevention 
of Disqualiftcation) Act,1959. However. the Committee further note 
that the Board exercises wide powers-both executive and ftnanelal-
and is in a position to wield influence and patronage. 

As such, the Committee recommend that the membership of the 
Board ought not to be exempted from disqualification. 

Film Finance Corporation Ltd., Bombay 
9. The Committee note that the non-oflicbl Directors of the Cor. 

poration are entitled to a sitting fee of Rs. 5Oj- plus incidental ex-
J!D"P and halting8l1owanee of Rs'. 501-, fo.r the first day and Bs. 251 .. 
for the subsequent day of the meetmg which exceeds the compensa-
tory allowance. Besides, the Board of Directors exercises exeeutive 
and financial powers. As such, the Committee recommend that the 
Directorship of the Corporation, including Chairmanship, ought not 
to be exempted from disquaUftcation. 

Pcnel Committee, Filma DiWicm, Bombay 

10. The Committee note that the Doo-oftlclal memben of the above 
Committee are not entitled to any remuneration other than T.A. and 
DA. according to Ministry of Finance rules which is less than com-
peasatory allowance. 

The Committee, however, further note that the said Committee 
does exercise power and is in a position to wield tnftueDCe. 

As such, the Committee recommend that the membership of the 
Committee ought not to be exempted froID disquaWlcatiOlL 

(i) Couultcltiw Committee for Nati0n41 Progt"Clmme. of Mu.tic, 
A.f.R. 
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(ii) . Consultative Committee for N4tionol Progr4mmel 011\11bl 
Discussions in English, A.I.R. . 

(iii) Consult4tive Committee lor Ncuional Programmes 01 TalkBl 
DiBcusBiom in Hindi, Al.R. 

11. The Committee note that the non-oftlcia1 members of the 
~bove three Committees are entitled to an honorarium of Rs. 501- each 
plus TA aDd D.A. aecording. jx) the llinistry of im.ance rules in this 
regard which wm exceed the compensatory allowance. 

As such, the Committee recommend that the membership of these 
Consultative Committees ought not to be exempted from disqualifica-
tion. 

Informal Consultative Panel for Documentary Films and Newsreels, 
Bombay. 

12. The Committee note that the non-ofticial members of the Panel 
are entitled to a Consultancy fee of Rs. 1001- per meeting which is 
more than compensatory allowance. 

As such, the Committee recommend that the membership of the 
Panel ought not to be exempted from disqualification. 

AdvisorJl Committee in Irrigation, Flood Control and Power Pf'ojects 

13. The Committee note that the two non-of1lcialmembers of the 
above Committee, as and when appointed, will be paid an hoDorariwn 
of Rs. 50001- each per annum besides TA. and D.A. as admiMible to 
Grade I Officers of the Government of India which Will exceed the 
compensatory allowance. The Committee also note that though ad-
visory in nature, the said Committee appears -to wield influence and 
power. 

As such, the Committee recommend that theDOD-OtBcial members 
<as and when appointed) ought not to be exempted from disqualifica-
tion. 

Metropolitan Transport Team 

14. The Commit1ae note that the non-oJ1iclal Chairman of the 
MetropoUtatl Transport Team: Is· tettblg"an honorarium gf· B.s. 15001-
per month alonpitb T.A. and D.A~ which, ism~ tMp.compensatory 
alloWaDee. The Committee ·fuzther note that o~ non-ofBcial mer&-
bers aTe en1l1ed to T.A. and D.A.(Rs. 301-) ,only. 
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As such,. the Committee recommend that the Chairmanship of the-
Team ought Dot to be exempted from disqualifteaUan but member-
ahip ought to be . ), 

Pradesh Council of Af'UftGChal Pt'adesh 

15. The ;Commlttee Dote' that the COUDcll It ·eoD8tituted of two 
Jlembers of ParHament-(1 for each HoWIe) botla representtug 
Arunachal Pradesh; the Vice-Presideat of all the Ive Zila Parishads. 
three representatives from each of the Zila Parlsbads to be elected 
by the Members thereof from amongst themselves and three persons 
to be nominated by the Administrator to provide representation for 
such tribes or communities as have not obtained any represelltation 
in the Council. The Committee feel tbat the members of the Irst 
three categories either bold oftice ez-officio or are elected and thus 
do not hold office under the Government. The Committee are, how-
ever, of the opinion that the persons to be nominated by the Admi-
nistrator (last category) will hold an office of prollt as they will be 
entitled to a salary of Rs. 2501- per menseDl. As such, the Commit-
tee recommend that only nominated members, if non-ofBclals, ought 
not to be exempted from disqualification. 

Committee to ltnplemeflt Sc~s under the Educated Unemployed 
PTogramme 

16. The Committee note that the non-ofBclal members of the above 
. Committee are entitled to T.A. and D.A. which is less than compensa-
tory allowance. 

The Committee further note that the said Committee exercises 
executive powers in selecting suitable candidates for settlDg up Small 
Scale Industries Units. The said Committee also assists the earutf.. 
dates in getting finance and is thus in a position to wield influence and 
patronage. As such, the Committee recommend that the member-
sblp of the said Committee ought Dot to hi "exempted from disqua11-
ftcation. 

FiBherie. Advisory Board 

17. At their sitting held OD the 18th August. 19?3, the Joint Com-
mittee on 0fIIces of Profit, while esamIalng the character, composi-
tion and fuDetioDs of the Board had desired to aet darltlcatlon from 
the Governmeat' ~amll· Ifedu Whether the Board fuDctIoDed In 
aclWory eapaeity with reprd to the aIIlItace ft!IlcJered Ia JDODe)', 
material and equipment or it wu l'eIpODIIbJe for their ctla~ 



ment to fishermen as well. In their reply, the Government of Tamil 
Nkdu stated as under:-

"The State Fisheries Advisory Board is only an advisory body. 
It has no authcr:tyfor executing its recommendations nor 
is it vested with powers to disburse any assistance to· 
fishermen. The recommendations of the Board are exa-
mined by the Government and are accepted wherever 
feasible." . 

In the Ught of the above reply the Committee are definitely of the-
view that the members of the Fisheries Advisory Board cannot wield 
any influence or patronage. -

The Committee further note that the Don-ofticial members of the. 
Board are entitled to T.A: at the rate admissible to non-oftiCial mem-
bers of a First Class Committee and D.A. at the rate of Rs. 10~ per-
day which is less than the compensatory allowance. 

As such, tile Committee recommend that the membership of the-
Board ought to be exempted from disqualification. 

18. In regard to the bodies specified in Appendix I, the Committee-
note that the non-official members thereof are entitled to T.A. and; 
D.A. which is less than compensatory allowance. 

Besides, the functions of these bodies are mainly advisory in na-
ture. As such, tbe Committee recolJlIIlend that the membership of 
these bodies ought to be exempted from disqualification. 

III. NON-SUPPLY1DELAYED SUPPLY1INCOMPLETE SUPPLY-
OF INFORMATION BY THE MINISTRIES!DEPARTMENTS OF-

GOVERNMENT OF INDIA IN RESPECT OF BODIES 
CONSTITUTED BY THEM 

19. In July, 1971-soon after their constitution, the Joint Com-
mittee on Offices of Profit (Fifth Lok Sabha) desired all the Minis-
tries I Departments of Government of India to furnish information 
in respect of the following categories of CommitteeslBoardslCorpo-
rations, etc. constituted by Government for which they were responsi-
ble:-- ~ 

(i) the existing committees I Boarcls 1 Corporations, etc. consti-
tuted by Government which had not so far been examined 
by the Joint Committee OD Of1lces of Profit; 

(if) the existing eommittees\BoardstCorporatioDS, etc. consti-
tuted by Government whieh, although had already been 
examined by the Joint Committee on OfBces of Profit, but 



• 
whose const:tation (including payment of TAtDA etc. to 
th~ members) had undergone any change since their 
examination by the Committee in the past; and 

<iii) the committeeslBeardalCorporatioDs, etc. which might be 
constitutedlestablished by Government in future. 

T ~le Ministries/Departments were asked not to furnish informa-
'"lion in respect of the committees I Boards I Corporations, etc. which 
were composed-wholly ofoftlcia1s or which had been consUtuted for 

.a temporary period or which bad ceued to -exist. 

20. At their sitting held on 29-6-1973, the Committee noted with 
regret that as many as 12 MinistrieslDepartmenta of Government 
(Appendix m had not furnished- any information to the-Committee 
till Mareht 1973-i.e., nearly 21 months after the Committee bad 
addressed them in this regard. Three of~ the Miniatries-MiDistries 
of Health and Family Planning, Industrial Development and Exter-
nal Atfairs--h3d Dot given any reply. despite two reminders issUed to 
them~ne in April, 1973 and the other in May, 19'13. The Committee 
desired the Chairman to write to the Ministers-in-charge of these 
Ministries in the matter. 

21. The Chairman accordingly addressed the Ministers -concerned 
in July, 1&73. Thereafter, information in respect of 24 bodies was 
received from the Ministry of Health and Family Planning and in-
formation in respect of 22 bodies from the Ministry of Industrial 
Development. The Ministry of External Affairs mtimated that they 
had not constituted any CommitteeICorporation!Board. etc. in res-
ped of which information was required to be fW'llished. 

22. With a view to finding out whether the other MintstrieslDe-
partments had furnished. information in respect of .all the bodies 
constituted by them, a selective study of Gazette Notifications and 
Annual ltepoI1s of four Ministries-Ministries of Defence, Home 
Affairs, Planning (Planning Commission) .gnd Information and Broad-. ; 

casting-was taken up. The study indicated that the Ministries bad 
failed to furnish, information in respect o,f -In the bodies constituted 
by them. The Committee took the evidence of their representatiVes 
on 27-10-1973. The position in respect of each of these Ministries is 
briefly set forth in the su~g paragraphs. 

<a) M.isu,- of Oef ... 
23. 'tn, their 'O.M. dateCt: the 28th AUgust. 1m, adcireIIed to the 

Lok Sab~a Secretariat, the Kintstry of Defence wrote to say that 
'-"the jolnt -eommitteeon OtBees of Profit had -already examined all 
the Committees I Boards, etc. constituted under the Ministry of 
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Defence except Cantonment Boards." On being point~ out to them 
the Ministry, however, furnished on the 16th October. 1973· informa-
tion in respect of State Advisory Committees for N.C.C. for as many 
.as 17 StateslUnion Territories. It was noticed that Ut of these Com-
mittees had been constituted by the Ministry during the -period 
December, 1970-February, 1972. 

24. During eVidence, the Committee enquired how could the 
Ministry in their O.M. of 28-8-72 state that the Joint Committee on 
Offices of Profit had already examined all the Committees! Boards, 
etc. constituted by the Ministry of Defence except Cantonment 
Boards, when information in respect of quite a number of bodies set 
up by that Ministry had not been furnished to them. The represen-
tative of the Ministry during evidence stated that they had not fur-

"nished information about these bodies as they considered them to be 
innocuous. 

25. In a written reply furnished after evidence the Ministry have 
.stated as follows: 

" ...... it is found that when the coordinating officer in the 
Ministry of Defence asked for the requisite information 
the authorities concerned with the National Cadet Corps 
failed to supply the requisite information in respect of the 
State Advisory Committees under a misapprehension of 
the position in relation to these bodies. In May, 1973, 
when Lok Sabha Secretariat specifically drew attention of 
this Ministry to S.R.O. No. 42 constituting the State 
Advisory Committee in the State of Orissa, the authorities 
concerned were asked to furnish full information in res-
pect of all the State Advisory Committees which had been 
constituted since the dissolution of the 4th Lok Sabha in 
December, 1970 and during the life of the 5th Lok Sabha 
to date in order to ensure that complete information was 
furnished to Lok Sabha Secretariat. The authorities con-
cerned took unduly long time in collecting and furnish-
ing the requisite information; hence the delay in supply-
ing the same to Lok Sabha Secretariat." 

26. Even after delayed submission it was observed that informa-
110n was not complete. The Committee enquired whether there 
were any other States I Union TerritOries, Advisory Committees of 
the N.C.C. in respect of which had been eonstituted by the Ministry 
:but informe.tion in respect th~reof had not yet been furnished to 

---------
-t. e. after the Fourth Lok Sabha. 
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the Joint Committee on Offices 6f Profit. In a written reply. the 
Ministry have stated: -

, .' ~ :.... : •• ~: ),'11 ' .,. ~ :l 

·'It. ~ ,tbat,., .•. State Advisory Committee. -of the-
N .C.C. '~emst. iD. the: Ullder-JDeftttoDed .. -States IUDionTerri-

, .. ·toriea: .. ,; 

Bihar, mma~hal' PradeSh, Jt\Dlmu and Kashmir and Delhi. 

These State Advisory Committees were constituted during 
th, period 1962 to 1868. When Lot Sabha Secretariat had 
asked for infOl'~tiOllin respect ·of the bodies constituted 
by the Ministry of Defence for examination by the Joint 
Committee on Oflees of Profit (5th Lok Sabba), informa-
tion in respect of the$e bodies was not .furnished on the 
belief that informatioD in respect of these bodies had been 
funUahed for examinatic:m by the Joint Committee of the 
earlier Lok Sabha. It is regretted that information in 
respect of these bodies had not been supplied earlier." 

27. The Committee then enquired Why the Ministry of Defence 
had not furnished information in respect of the following bcdies 
mentioned in the Annual Reports· of the Ministry:-

(i) Defence Research and Development Council; 

(il) Aeronautics (Research and Development) Board; and 

(iii) Board of Directors of the Hindustan Aeronautics Ltd. 

In a written reply, the MiniStry have stated that information in 
respect of the first two bodies was not furnished to tbe Joint Com-
mittee on Oftices of Profit througb oversight. The information in 
respect of the Hindustan Aeronautics Limited had been examined 
by the Joint Committee on Offices of Profit when the company was 
known as the Hindustan Aircraft Ltd However, since there had 
subsequently been some ebange in the terms relating to the payment 
of remuneration to the members of the Board of Directors, informa-
tion was again being furnished. The Ministry have regretted the 
omission. 

28. In sum, prior to the representatives of the Ministry being 
called to appear for evidence, information in respect of only Canton-
ment Boards in general bad been received. But after the represen-
tatives of the Ministry bad been called for evidence. information was 
lurniDshed for more bodies, out of wbleb at least two bodies have 
been CODSidered by the Joint Committee as not fit for exemption. 
(tnde paras 'I and 8 CItde). 

• -Annual reports for 1rrl .. '72 (pp. 84 and 101) anel 1112-'11, (p. In). 
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'(b) Ministry' of SOUle" AfIabI 
"'" . . . , . ~! .~ ., . • 

29. In December, 1971~'the Ministry of Home Affairs' furnished 
information in respect of the folloWing bodies~onstitute4 by the 
Ministry /Union Territories:-

(i) Delhi Sikh Gurdwaras Board; 

(ii) National Integration Council and its two Committees; 

(iii) Bodies constituted by the Union Territory of Laccadives; 

(iv) Bodies constituted by the Government of Pondicherry. 

Information in respect of no other body constituted by the Minis-
try/Union Territories was received. 

30. During evidence the Committee referred to the following 
bodies mentioned in the Annual Report· of the Ministry, in respect of 
which no information had been received:-

(i) Hill Areas Committee of Manipur. 

(ii) Arbitration Board for Delhi. 

The representative of the Ministry promised to collect the re-
quisite information, and forward the same to the Committee. 

31. The Committee then enquired whether there were any bodies 
set up by the Union Territories of Mizoram and Arunachal 
Pradesh. The representative of the Ministry stated that due to in-
adequacy of communication facilities, information was not received 
quickly from the Union Territories.. He, however, promised to col-
lect complete information in respect of these bodies set up by the 
Union Territories ar..d forward the same to the Joint Committee. 

32. Prior to evidence information in respect of only two bodies 
'Constituted by the Ministry and those. relating to two Union Territo-
ries had been received. SubsequenUy, information in respect of 
about 50 more bodies set up by the Ministry of Home AffairsjUnion 
Territories (including the Union Territories of Mizoram. and Aruna-
chal Pradesh) was received. 

(c) MiDistry of P1anaiaC (Planning Commission) 

33. In February, 1972, the Planning Commission sent to the Secre-
tariat a List of 10 bodies constituted by them, blltdid not furnish any 
information in respect thereof. On the 19th July, 1973, the Commis-
:sion were reminded to expedite the submission of the requisite in-
formation in respect of these bodies. Information in respect of the , 

-Annual Report for 1972:-73 (pp. 29 and 47). 
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fol1owiD. four bodiea-wbich wer; stlll emu", aDd hid IlOD-otllelal' 
anembera-.. recei¥ert\ en .~"1173 .. U,p after the Commil8lOD 
"ere asked to appear before the Conunittees:-

(I) Aclviaay C<Dmtttee GIl lnigatiOJl, I'lood CoD,trol aDd" 
Power Projects; 

(ii) The !Ddia Committee for Studies on Economic Develop-· 
mentiD JDdia and Japan; 

(iii) Expert Committee on PopulaUon Projects; and 

(iv) MetropolitaD TraDSpOrt Team. 

(The other bodies either consisted wbolly of ofllclals or bad ceas-
ed to exist) 

It was. however, seen that the remuneration payable to the mem-
bers of the Advisory Committee on Irrigation, FJood Control and 
Power Projects bad DOt been trldicated and in respect of another-
body-Expert Committee on Population Projections, the PlanniDg 
Commjssion had merely stated that the remuneration p~able to the 
members was as per rules. 

34. The Committee desired to know during evidence the reasons 
for Dot indicating the precise amount of remuneration'payable to the 
members of the Advisory Committee on Irrigation, Fiood Control 
and Power Projects. The representative of the Planning Commission 
stated that this was a tecbrrlc:al committee and a provisio!l had been 
made for appointment of two non.-ofticlal memb:!l's thereon. These 
two members would get an honorarium of &.5000 each as and 
when appointed. He admitted that this relevant information should 
have been submitted to the Committee earlier. 

35. The Committee theD enquired why the requisite information 
in respect of certain bodies mentioned in the Almual Report- of 
the Planning Commission bad not been given. The repreaen1ative 
of the Planning Commission stated that these bodies were constitu-
ted for internal working of the Planning Commilsion. These were 
technical Committees comprising experts and that DO DOD-ollclals or 
Members of Parliament were appointed thereon. 

36. In a Subsequent written r~l,.,!,the PianniD,'COmmilaioD bave,. 
however, coaceded that the foUowiDg bodies mentioaecl ID the An-
DUal Beport.s of the Commisaion compriaed ofIeials .. weD, as DOD-
ofIIdaJs: ---

(i) Tas,k ~orce on MulU-Ievel Plaimtn. and Spatial Analysis 
and tts working Groups; and 

---" .. ..-~ -_ ... -...--..... -"._,_. __ .. - .. ~. " .... _ ... -"""-_. ----
-Annual Report for 1972·.'13 (Pp~ 16, 1'7, 5, 6; 9 and 4a). 
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(U) Task Force on Employment Services for reviewing the-
different programmes undertaken by. the National Em--
ployment Service. 

The Commission have fumished information in respect of 13 Task 
Forces on various subjects constituted by them. 

(d) ......, ef lafonaatioa and BroadeastiDa 

37. The requisite information about bodies constituted by the 
Ministry of InformatioD and Broadcasting had not been received till 
the 9th and 17th October, 1973-(8 and 14 days respectively after the 
Ministry had been asked to appear before the Committee) when 
information in respect of as many as 40 bodies was received from 
them. 

38. During evidence, the representative of the Ministry express-
ed apology for the delay that had occurred in furnishing informa-
tion to the Committee. Explaining the reasons for delay, the repre-
sentative of the Ministry stated that the Lok Sabha Secretariat 
letter dated 28th July, 1971 was not received in the Ministry. There-
after, when a reminder was received by the Ministry in April, 1973, 
it took them some time to understand it and furnish the information 
in a particular way. 

39. The Committee enquired whether the . constitution of none of 
the bodies already examined by the Joint Committee during the 
Second, Third and Fourth Lok Sabha had undergone a material 
change. The representative of the Ministry promised to furnish the 
requisite information later. 

40. From a note since received from the Ministry t the Committee 
observe that there bad been a change in the constitution of two 
bodi~s-Audition Committee, Films Division had been replaced by 
the 'Seleeti()'§ Committee for Musicians'. Thel"e had been a change 
in the functions of theCoJDlllittee tor approval of Scripts and 
Gandhi Films. Under GQvernm~t's .letter dated 9-12-1958, the 
Comlllittee was origirJaJJy set up to approve ~ scripts and Gandhi 
I'tlms. However, the fuDctions of the CQIllJnittee were .evised in 
July, 19'11 in eoDSUltation with. the Gandhi Samara,k Nidhi. "Now 
the functions of the Committee are somewhat of an e~utive chara-
cter. " 

41. It was seen that. although the Ministries w~re requested to-
. 5pec:ily . the actual ~ates of r~une1atipQ, F~.Y~~le toth~ members 

. . .". , ,:.. , . ~ ... 
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'Q,f. the bodies constituted by theIn, in a large number: of cases, the 
Ministry had not given the precise amount of .remuneration payable' 
to members, but simply stated that the travelling and daily allow-
ance admissible to members would be as per rules or simply written 
the words ·'Travellir..g allowance." 

4Z. The Committee are dlstr .. d .... the 1 .. 1'" 01 DOD-_PP-
I)' / dela)'ed supply of information desired by tbe Committee, as 
revealed in the preeedinc paragraphs. It is regrettable that lOIRe 
of the Ministries/DepartmeDts should Mve failed to move till the 
matter was takeD up by the Committee with the Miahlters eoDeera· 
_ or called their represeatatives to live evidfJll~. The Committee 
Dote in this cODDeetioo that two of the Ministries, which .... BOt 
~veD cared to give replies to the remiDden issued by the Seere-
tariat, had f1lJ'Dube4 iaformatioa ia respect of over 20 bodies each, 
after the Cbairmaa had addressed the Ministers eODeemed ia the 
matter. ADother Ministry had fUl'llishe4 iDformatioa in respect of 
Z3 bodies, aud still aootlaer iD respect of about 50 bodies, after their 
represeatative5 bad heeD eaUed for evideDee. lnformatioD in respect 
of some of the bodies WM funaisbed Ive to eleven years after their 
~ODstit1ItieD. The ComndUee eaDDOt help stroDlly deplo .... this. 

43. The Committee are not satisfied with the esplanatioD5 of the 
Millistries fer their faUure to give prompt lafonaalion to the Com· 
mittee. Ia their epiaioa, the lapse ill this repnl was by aad 181'1. 
due to aegIigeaee _ tile put of the Miaistries eoaeeraed. The 
Committee will like tIae Departaaeat of ParU ...... tary Affairs to 
evolve, iD eGnsultatioa with the M.i.nistries coacerae4, a suitaWe pro-
cedure to enaure that iaformatioD iD respect of bodies eonstitated by 
the Millistries/DeparbDeDts of Goveraaaeat of .... is faraiahed to 
the Committee ... after their eoastltatioD. The Committee tIeain 
that, uve in eseeptioaal elreumstllnees, i.f ..... tloa iIl .... pect ef 
bodies eGnstituteti .y MiaistriesfDeparbDeDt ......... nlleh tIIeaa witlt-
in two months of tIaeir eenstitatioa. Further, It ........ aet lie left te 
the Mbdstries to deeWe wbetber ~ ..... were........ or 
importaat. The type of ..... for .hiell iaforma ....... to .. 
farnished is dearI,. laW do ... ia the ~icatioa ..... after die 
Committee's formatioa a" t.... iMtnadioIIs ....... .. strictb 
complied with. 

M. The preeedi.. pIIl'aInpb. bave .... revealed a few ea ••• 
where tllere Mel heea a material c ..... e ill the eoestitutioD of • W7 
after it laM -- ea .... .,. tile lolat CoeuRtttee. .......... .. 
respect of thele bodies .as lara.heeI onl,. alter the CoaDlDittee .... 
poira .... ,. takea up tile matter ...... eft.... TIle Cemaittee ... 
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hardly point out that ia terms of para 3 of Lok SaWaa Seaetaliat 
_e ~ru.1IIII: uteti 28th Jaly, ml, isl .... at die "t.-.e of 
the ~ow,aittee, MiDistrieslDepartmeats ~re ",aired- te fanaiIIa ia-
formation even in respect ef those Wies, wlUela aI~1a llad a1. 
reHY hft examiDed by' the Joint COllUlliUee but wbose eoa.titaltiea 
(ineludilig payment ef T.A.ID.A:, ete. to m ... ~n) batt .......... a 
etum,e siDce their examination hy the Cwnittee. TIre Comaaittee 
trust that the Ministrles/Departmeats eOD~raed will take eare t.e 
promptly intimate material chances, if any, in tbeeoastitutien of the 
bodies set up .y them. ' ~ 

4$! T.\Ie .C~lll~iit~ ;8,~, n.te that ill • 0017 Jar ........ r., eases incolDple.e .iJdeniaa*n JV8,S furnished,.,o the CouuaiUee, ia paJUea-
lar, '(1.,;,,+' am .... 0~:~ .. l1lti4pa _,.a~,te_"""''' aet 
heen indicated. Sueh deficiencies, the c~Uee . .JtMd hu4J,.;"'-
out, result in unnecessary to and fro refernees, Qusing an all-round 
waste of time. The -Committee urge that the Ministriea/DepaJbaeDts 
eoncemed, hefore sending information in respect ofhedies eoastitut-
ed by them, sh8ll1d ensure that the info~ation being sent by them 
is complete in all respects. 

46. The Committee will like to make it clear, that in the preced-
ing paragraphs, they have drawn attention to non-receiptldelayed re-
ceipt of information from only those Ministries which had either not 
furnished any information at all upto March, 1973 or those which 
had been subjected to a selective study based on Annual Reports and 
Gazette Notifications. The Committee will like all the remaining 
Ministries to check up whether there are any bodies under their con-
trol information in respect of which has not yet been furnished to 
the Joint Committee. The Committee will like complete information 
in respect of such bodies to be submitted to them within a period of 
three months from the presentation of this Report. 

IV. IMPLEMENTATION OF RECOMMENDATIONS OF THE 
COMMITTEE 

47. In para 17 of their Fifth Report, the Committee had noted with 
regret that the Draft Parliament (Prevention of disqualification) 
Amendment Bill, 1971 had not so far been introduced although about 
a year had elapsed since the Committee had submitted their Report. 
The Committee were informed on the 10th May, 1973 (the date on 
which they adopted Fifth Report) by the Ministry of Law, Justice 
and Company Affairs that the Bill would be finalised and introduced 
in the first week of the next session i.e. English Session. The C~m
mittee had expressed the hope that there will be no further delay. 
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. ··48.' Tbe"COJ'iJmfttee ilad expeeted that the 1tUl wou,ld bei$od~-: 
eel in tbe$ .gMb Setskm. (The BDt- bad alsO Wu lneluded: in the 
provisioaal' programme of 'LegfSlattve' ~USiDess" fot 'the Eighth Ses-
sion). Ott· 2IfIl August, '1973,·Wflen the Comtntttee were considerjng 
their,draft Sixth· Report, they W6e ~pprlsed ot the contents of a 
D.O. letter dated the 29th' August, 1m,' from the 'Minister of Law, 
Justice and Company A!fatrs that 'the MlDlstry eonatdered it desir-
able to refer the modifted draft Bill to the Ministries etc. before its 
consideration. After the modification, the BiD was likely to be in· 
troduced in the next session, i.e., Ninth Session of 'Parliament. 

...... tile o-mittee oIIseIW dlat the BiD has heea IaehaW 
ia tile· ~ PropaftIIN of·tIle C1Ift'eIIt SessJea (Nbatll SessJea), 
.. e s' ...... un. DOte of • tIlDe ..... of 17 .......... .,. 
Ge •• -m.t to IIItiodate it. 

NEW DaJn; 
DecembeT 19, 1973. 

S. B. P. PA'M"ABBl RAlIA BAO, 
Chaif'moll, 

Joint Committee 071 Offices oj P1'Ofit. 



APPENDIX I 
(Vide para 18 of the Report) 

Comm.ittees, Boa~ds, C01'pO~atiom, etc. whoae Chainna1l8hip,. 
Secretaryship m- Membuship ought to be exempted 

fTom disqualification " 

UNDER CENTRAL GOVERlO.IERT 
1. Telephone Advisory Committee. 

2. Advis01Y Committee for the National Atlas Organisation. 
3. Advisory Committee for the Tenitorial Army in the States 

of Assam, Tripura, Manipur and M'eghalaya. 
4. Advisory Committee for "the "Territorial Army in the State 

of Andhra Pradesh. 
5. Advisory Committee for 'IerritorialArmy in the State of 

Haryana. 
6. Advisory Committee for Territorial Army in the State of 

Himachal Pradesh. 
7. Advisory Committee for Territorial Army in the State of 

Kerala. 
8. AdviSOry Committee for Territorial Army in the State of 

Madhya Pradesh. t 

9. Advisory Committee for the Territorial Army in the State 
of Mysore. 

10. Advisory Committee for the Territorial Army in the State 
of Orissa. 

11. Advisory Committee for the Territorial Army in the State of 
Punjab. 

12. Committee to review the working of the National CaJet 
Corps. ..1.. 

13. Defence Research and Development Council. 
14. Publicity Advisory Group. 
15. Committee to review the performance of the Indian Institut.e 

of Mass Communication. 

IS 
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16. Informal Consultative Panel for documentary fUms and 
Newsreels, Delhi. 

~ ,/;~/;?7 

17. Film Material ImportS andntstribution Consultative Panel. 
18. Expert Committee on' Population Projections. 
19. The India Committee for Studies on Econoalic Dev810pment 

in India and Japan. 

20. (1) National IntegraUon Council. 

(ii) Standing Committee of the National Integration Council. 

(ill) S~mmittee. of the Natiopal In~gratioD Council on 
CommunaliSm. ., 

UNDa STAD GovEaNramns ! . . . . 

21. Allotment Committee. 

22. Sttte Level Advisory-cum-Project Implementation Committee 
for the lfural InduMrial Projects, Malrasu andP81ampur. 

, 
23. State Level Co-ordination Committee on Tea Development 

,.- .. 



APPENDIX D 

(Vide para 20 of the Rep<'rt) 
.' Miniltrie.jDepaTtments of the GoveTnment of India from whom no 

infonniztiott tDd8 teceived 'by the CommitieitiR JI.n:h, 18'l3 
1. Department of Atomic Energy. 
2. Department of P~ta~·~. 
; 3. Ministry of Health and Family I'lanning. 
4. Ministry of Industrial Development. 
5. Ministry of Informationtmd Broadcasting. 
6. Ministry of External Aft.u-s. 
7. Ministry of Finance. 
8. Department of Science. and Technology. 
9. Department of Space. 
10. Department of Electronics. 
11. Prime Minister's Secretariat. 
12. Ministry of Heavy Industry. 

,.. ". . ",! 

to· " 
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(Vide para 2 of the Report) 

ImWTES OF THE JOINT COMMITtEE ON OFFICES OF PROFIT 
I 

11m from 

8hri Sanda Narayanappa-ln the Chcair. 

MUOERS 

£Ok SClbh4 
2. Shri Chandrika Prasad 
3. 8hri Somnath Chatterjee 
4. Shri Jagannathrao Joshi 
5. Shri Z. M. Kahandole 
6. Shri Pratap Singh 
7. Soo S. B. P. Pattabhi Bama Rao 
9. Shri Arjun Sethi 

10. Shri Ramavatar Shastri 
Raj,.. SabhCI 

11. Shri Venigalla Satyanarayana 
12. Shri Yogendra Sharma 

1. Bl:PUSDITATIVE OF THE MnnstaY or DErarC& 

Shri P. Krisbnamurti. Additional Secretary . 

. 
• 

. n. RzPUSDITATIV&S or THE MUfllrRl OF Itu'oaM.ATlON AIfD 
BaoADCASTDrG 

1. 8bri 14. A. S. Rajan, Joint Secretary. 
2. Shri H. C. Khanna, Special Officer FilfJU PTo;ectI. 
3. SOO S. Ghose, Depufll ~tttry. 
4. Shri A. V. Narayanan, Deputy SeCf'etCIry. 
5. Shri R. Balakrishnan. Deputll Director General, Alit. 
8. Shri V. Krishnamurti. Di'tector of Programmes, AIR. 

11 

... 

1 
t 
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III. RZPR&8ENTATIVES OF THE MINISTRY OF PLANNlNG (PLAHlUJI~ 
COMMlSSION) 

1. 8hri R. K. Trivedi,-Addition.aZ Secretary. 
2. 8hri B. N. Baliga,-Adt1i8fT (Power). 
3. Dr. M. K. Ganguli,-Adviser (Transport). 
4. 8pri O. P. Chadha,-Chiej (Irrigation). 
5. 8hri R. P. Sachdev,-Chief. 
~. Shri M. Y. Kazl,-Director. 
7. Shri Y. P. Rajput,-<DirectoT. 
8. Shri R. C. 8harma,-Secretary, Metropolitan TTansport 

.. Team. 

IV. REPRESENTATIVES OF THE MINIS1'BY Of HOME AFFAIRS 

1. Shri T. C. A. Srinivasavardan,-Additional Secretary. 
2. Sbri G. K. Bhanot,-Joint Secretary. • 
3. Shri J. Sagar,-CoUeeto1', DCJdra. a.nd Nq,gar H\lveli. 
4. 8hri Sunder Lal Bhargava,-Secretary (Coord) Delhi 

Administration. 
S. Shri T. R. Ka1ia,~puty SecTetary, Delhi Administration. 

Shri H. G. PartJn;pee-Deputy SecretaTY. 

2. In the absence of the Chairman of the Committee, 8hri Sarida 
Narayanappa, M.P. was elected Chairman for the sitting under 
Rule 258 (3) . 

3. The Committee first < examinedtbe representative of the Minis-
try of Defence regarding incomplete nature of information in respect 
of CommitteeslBoardsICorporatiODS, etc. constituted by them. 

4. The representative of the Ministry apologized for the delay in 
submitting information about the N.C.C. State Advisory Committees. 
Explaining the reasons for delay, he stated that the names sent by 
the States were first processed by the Ministry. The processing was 
rather lengthy before publication of the notification. A copy of the 
Notification was thereafter sent to Lok Sabha Secretariat. 

5. In reply to a question whether it was not considered necessary 
to send the information to the Joint Committee regarding State 
Advisory Committee of N.C.C. for the State of Orissa since 1971 or 
the Joint Committee was being by-passed, the representative of the 
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MiftiStryexplamed" that the deJay .., .. due to somedimeuttt in pro-
cessiDg tbe information and the 'Minisu, had no intention to show 
any disrespect to the J~t Committee. 

6. In reply to a quatioD whetbeJ: theM • .,try repliecl·oQly when 
the Secretariat sent them ~ COJDmunicatiop or the Ministry knew 
that whenever a 'Committee was forined, the infQrmatio~ had to be 
furnished automatically, the representative of tbe'MiDfIbY said that 
they did not require a reminder. A.eeorcIJDg to .. the~ure 88 
soon as a Committee was formed detailed paJ;"tiCQiaf. bad. to be sent 
to the Joint Committee. The representative. 1ar~r ,t&ted that 
there was one sectiOll viz. 'D Coordination section'" in the Ministry 

wbleb was responsible for sending communiCation to the :tolnt Com-
mittee. He further explained that· there were two hundred Sections 
in the Ministry and to gather information from all those SectiODS' 
had beeome Unworkable. At such, be proposed to< 'deceDtralille the 
work in the ~ so tilat each Depar~et.lt or each See~on should 
be able to send a copy of' the 'Noti1ieation whenever issued by them,. 
direct to the Jomt Committee. 'He assured the 'Committee that all 
possible steps would'be taten to 8EiDd the copIeS of noUfication in 
future. ,... 

7. The attention of the representative of the Ministry was then 
drawn to their O.K. dated 28th August, 1872 whereiD -·they bad 
stated that the Joint Committee on 0fBees of Profit had already 
examined all the Committees, Boarc1s ete. constituted under the 
Ministry of Defence ~c:ept the Cantonment Boards, w~h was ap-
parently incorrect as so many other" Committeeibad been consti-
tuted ~l"the lIiDistr)' siDee 1971. The representaU_ ~1lbe !.pms-
try.. sta~ that they had not furDished mformat.ioll abou.t 
them because they were innocuous bodies. It w .. ;· exp~ 
to the representative of the Ministry that it was for the Committee 
aDd Dot for the lIiDiatry to dedde eo to the .Datu •. aucl ~ter of 
the Committees ecmstttuted by tIaem. TIle npNIeJlt8ttve of tlae 
Ministry agreed to famish iDbmatlcmJDOtIfleatbl to tile JoiDt 
Committee as soon as any ~mmJttee was constituted. 

8. Ja repl, to a questioD whetberAdvisory c.o.miUeea 01 the 
N.e.C. for the Sta.IUDioD Tenitoriea 01 ,Billar. Bi~ Pradesh, 
Jammu and Kashmir, lIegbalaya, AlldalDan aDd Nicobar WaDda. 
Dadra and Napr Bave)I, Delhi, LaecacUve, MiDkoy aad AmlndIvi 
Islands, Mizoram aDd Anmachal Pradesh bad DOt ,been coDltituteci. 
the representative of the Ministry promised to ebeck up and furnish 
lite iDformatioll within. mODth. 

9. To a q~estion as to why requisite iDformatlOD lrl respect of 
.eertaiu bodies about which there wu • mentiOD m the Gazette 
Notiftcationl and Annual Reports bad Dot been fumlabeti 'to U. 
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~,t~.J tl}e l'~F~~~ve,of. ~. ),fjQj~ ; repJi~d ¥. some, Qf 
these bodies consisted of odly 01licials 01' had been constituu:d tor a 
temporary period or had ceased to exist and so no information in 
regard to these was'reqUired ·to be fumIihed. BeD8med tile follow-
ing boeJiea whj.cb ~alJle in this category: 

(1) Services Sports Control Board. 

(2) Raksha Utpadan "Board. 

(3) High Power Committee to evaluate the N ~C.C. Pro-
gr.amme. 

(4) Defence Research and Development Councll. 

10., ~. re&aJ;ds lijndustan Ae~pauti«;s, Ltd., th~ representative 
of .. the "l(jIdsuy P10wised ~ furriish information i~ writing. The 
repr~tative' of the MiDistry alSO agreed to' funilsh' ~tion In 
l{~~t of those );»odiel;, which ~ughexamjn~ eai-lief;;their consti-
tution,(incl\ldnlg;~ym~t of T.AtP.A.etc.to'l(~bers)had under-
gODe a. material change.. " . 

The" representative of the Ministry' alae' promised 'to fumish in-
formation in respect of State Advisory COmftdttees of the Terri-
to,riaLArJ;D1 for those StateslUnion Territories which had not so far 
been examined, by tbeCommittee. 

(~ ~itnessthen tDifh.d7'etD)'.' 

ll~ Ttie Committee theft examined the repnsentative of the 
MinistrY of InfOrmation and Broacleutiag. 

;' j .. 

~e representative of the Mioistry u~ apology1or. the 
delay that had oecurred·, in fumialdll.l u,.fQfma~ to the Com-

mittee. ExpIainjng the re&lOlll for .way tile "~tati~e staied 
that the Lok Sabha Secretariat letter dated 28th July,. 1871 was DOt 
received in the Ministry. Thereafter, when a reminder was received 
by the Ministry 1ft April, 1913, it· took them some time to under-
stand it and fumtsb the information in a particular,way. 

12. To a question whether there were bodies constituted by the 
.Ministry in respect of which information was yet to be furnished, 
the repr~tative of the Ministry . replied in the negative. He 
added 'that to the best of, hislmowledge " iDformation 'in respect of 
aU the Co~tnittees had been submitted uptodaw. ,-

11. Ill' reply to a queatioD as to why requisite infOJ'!D'ltWn was 
not furnished to the Committee in respeot of the fol,lowing bodi:es~ 
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,\ mentioned in the Ann~al Bepo~ts of the Ministry, the repreeenta-
tive 'of the MiJiistry stated that there ~ pattieatar, reuoft 'for "eaeh 
of them: -

'- ',.~ 

(1) Adviaol'JCo .... u.. oaPolicy PlaaniDI. 
(2) Advisory Committee to give AIR.xpert advice about Its 

programmes. 

(3) Consultative Panels for Industrial and Rural pro,rammes. 
(4) PubUcity Advisory Group. 

(5) Review Committee to review the perform'Dee of the In-
dian Institute of Mass Communication. 

(6) otBcial Langauge Implementation Committee . 

. , As regards Advisory Committee on Policy Plaanlbl. he informed 
that it was a Committee of OfBclals only. When the Lot Sabha Sec-
retariat circular wu received, all these Committees were about to 
be re-coustituted. A sort of anticipatory statement was made in the 
Annual Report. The representative of the Ministry further stated 
that the names of various Committees had been ftnallsed slneet9'1O-
71 and in the next three or feur months DaInes of aU these Com-
mittees would be amlOUIlced. 

14. When the attention o! the rep:-esentaUve of the MInistry was 
drawn to the Annual Report of the Ministry for 1m ... 12 wherefD it 
was stated that there were advisory Committees to provide AlA 
with expert advice about its programme sbucture and thus his state-

'IDent that the coDltitutkm oftheee Committees wu anticipated in 
the Annual Report was misleading, the repreaeIltaUve ot the MJajl-
try expressed his apology to the Committee and promised to look 
into the matter. He aIJo gave 8IIIW"8DCe to the Committee ebat be 
would give details m writing about aU such bodies mentioDed in tbe 
Annual Reports of the Millistry about wbieh DO informatiOll had 
been given to the Committee. 

15. To a question whether there was any o8lcer who had been 
entrusted with the job in the Kinistry, the repreamtattve of the 
Ministry stated that a regular Parliament Cell was responsible for 
the same. 

18. In reply to a question whether the constitution (tneluding 
T.A. aDd DA payable to Members) of none of the bodleI already 
examined by the Joint Committee of Second, Third and Fourth 
Lot Sabba bad undergone a material chan,e, tbe representative ot 
the MiJdItry promt.ed to give the informatioa ld writina within • 
month', time in this regard. 
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17. In reply to a qUe'dtionas to why the precise amount of remu-
neration payable to Members of a number of bodies coaatituted by 
the Ministry had not been given, the representative of the Ministry 
stated that in fqtm:e they would specify the amount payable to 
Members as T.A./DA. in terms of rupees ,annas and pies. 

18. In case of the Films Materials Imports and Distribution Con-
sultative Panel it had been stated by the Ministry that the amount 
of remuneration payable to members had not be~n decided. In reply 
to the query whether a decision had been taken in regard to that, 
the representative of the Ministry replied in the negative. He fur-
ther stated that the contour of the Committee was changing .and it 
was most likely that the members of this consultative Panel may 
not get any remuneration other than T.A. and D.A. He promised 
that the decision in this regard would be intimated the moment it 
was arrived at. 

19. To a question u to why in case of Panel Committee Films 
Division, Bbmbay; Informal Consultative Panels for documentary 
Films aDd newsreels, Bombay and Delhi, the authority under which 
these had been constituted was not given, the representative of -the 
Ministry replied that .ese were ipformal and ad hoc Committees 
which were not operating under a formal rule or order. The res-
ponsibility and the discretion in these bodies was that of the head 
of the Pilms Division. 

(The witness then withdrew) 

20. The Committee thereafter examined the representative of the 
Ministry of Planning (Planning Commission). The representative 
of the Planning Commission apologised for the delay in supplying 
the information. ( 

21. To a question .as to what could be the possible reason for not 
dealing with the letter sent by Lok Sabha Secretariat on 28th July, 
1971 till February, 1972 and then sending a reply to a letter dated 
19th July, 1973 un three months were over, the representative of 
the Planning Commission stated that there were a large number of 
Divisions from whom information had to be collected and sometimes 
reminders had to be sent to them before the information was 
received 

22. In reply to a question whether any arrangements had been 
made in the Commission to ensure that requisite information in res-
pect of the bodies constituted by them was furnished to the Com-
mittee soon after their constitution the representative of the Plan-
ning Commission said that they would take care that -some sort of 
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fool-proof -raacement was devised so that aU the Divisions. should 
lrDew tbatUae;IDCfJ\eJl' a Committee was. formed its information had 
to :he aeatto Lok·'.bba Se~tariat and fOrtbJt~ebodY would 
'- 1Ude'reapmeible. . 

23. As regards the incomplete Dature of inlomultion fumishc!d by 
the Commi';on in respect of ce~in bodies, the representative of 
t8e Commi.i9D was asked to give reasons for notiDclicating the 
predse amout qf reD):unerati~ payable to the mem'bencof the 
Advisory Committee, Qn Irrigation, Flood Control ad Power' Pro-
jedJ aM Expert Committee on Population ProjectiODS~ TIle re.,re-
8tDqative of the .PlaDND.& Commission stated that thilwaa teeimical 
eomJDittee aDd a provision had been made for appiiintJillebtof two 
DOD-OtIlcial JIlembers therein: These two members would get an 
hoDorarium of lls. 50001- each .as and when appobtted. 

24. In reply to a qustiOl'l as to why requisite information ill res-
pect of certain bodies about which a mention bas been made in the 
Annual Reports of t:be Planning Commission, ~bad not .been given, 
the ... fepJ"eseptaUye of the Pl8ftl'liBgComblission stated dlat these 
bodieli wefe constituted for iDtemal workiDg of tbePMDBiDg Com-
mission. These were te&nical CommittA!el com.priling expel'tiand 
that-,·no non-ofBdal or Members of ParHa6lent .ere appoiated there-
OD. 

25. About Official Language Implementation Commit_ the repre-
sentative of the Planning Commission stated that it was purely an 
internal Group of two to three ofBeers to check up whether the orders 
i-.aed ill .~tion with theOftlcial Lansuage etc. are being jmple-DIeD"'" TheCouumttee had nothing to do With the·-over-all jmple-
meatation Qf the OtBcial Language etc. 

26. When enquired wbether the constitution of nODe 01. the bodies 
already QRmiD. by th~ Joint Committee on Oftices of Profit. 
Seamd, ThUd aDd -Fourth Lok Sabha bad tmdergone a change, 
the repl'eIeIltative . of the Planning CommJIslon stated that moat of 
theeeCommitteea did Dot exist because these were for the pulplses 
of SecencJ ad Third Plans and therefore, tbere was DO questiob of 
any ebange in their conatitution. He furtber added that the Com .. 
mitiee OD Land Reforms was ~sting but the tame had-been trans-
ferred to the Department of Agriculture and so the PlaDDblg Com-
mission were not dealing with it. Similarly, National Advilory 
Committee on Pub1ic Cooperation had been transferred to the De-
partment of ComlnaJdty Development and ~~ waSDQ, chani~ so 
far they were eoneenaeci. 

rz. The represtU1tatlve of the Planning Commillkm was then told 
to confirm in writing that no material change wutbere iD the 
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amount of'T.'A. 'and D~A. paid to the members of the ConimUteesal-
ready examined by the Joint Committee. He promiled' to' respoad: 
qu.ickly in future in regard to information called for by Lok Sabha 
Secretariat relating to the CommttteesfBodies constitued by the 
Planning Commission. 

(The witness then withdrew) 
28. The Committee in the last examined the rep,resentati,ve of the 

Ministry of Home Affairs regarding supply of inCQmplete nature of 
information relating to Committees I Boards I Corporations etc. cons-
tituted by the Ministry. 

29. As regards arrangements existing in the Ministry fo!" fumish-
ing requisite information in respect of bodies constituted by the 
MinistrylUnion Territories, the representative of the Ministry ex-
plained that the bodies under the Ministry were broadly of two 
categories-the first category was of the bodies set up by the Minis-
try proper and the second category was of the bodies" constituted 
by the Governments of the Union Tenitorles (Administration) 
which in these matters functioned more or less • State Govern-
ment3. As regards bodies set up by the Ministry, he stated, a copy 
of the constitution of the body whenever constituted was straight-
way endorsed to the~ok Sabha Secretariat, but in regard to the 
bodies set up by Union Territories, the pr~ctice was not so Unifonn. 
As such, they had decided that once in six months a complete list of 
whatever bodies might have been set up would be sent. 

30. Referring tOo the follbWing bodies, wormati_ in; respect of 
which was furnished by the ldinistry in December, 1971, the repre-
sentative of the Ministry stated that they thought it to be complete 
but to a'\1oid the incomplete U'St in future they proPosed to do' as men-
~ioned above Le. furnish an uptodate list once in 'six months: 

(1) Delhi Sikh Gurdwara Board. 

(2) National Integration Coutlcil and its two Committees. 
(3) Bodies constitut4!d :by the Union 'Terrifory:of Laceadives. 

(4) Bodies., constituted by the Government "1£ 'i:'ondicherry. 

He pt6mised to fuhiliJb uptod.t~ fnformationUl January, 19'14. 

31. In reply, to a question whether any body ~d been set up by 
the Union Territor!es of Mizoram and Aru.nachal Pradesh, the re-
presentative of t~e Ministry stated t~t due.to ipadequacy of com-
munication ,facilities, "the informatbn was nQt 'reCeived quickly 
,from these Union TerritQries. However. he- assured the Committee 
that he would gather complete information ia.cluding the payment 
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of"T.A.tD.A. etc. to the Members of th, bodies, ccmatituteci by these 
UDiOJl .. Tenitoriea BDd forward the same to the Committee. 

32. As regards the bodies constituted by the Ministry Itself, the 
representative of the Ministry stated that there had been some 
changes which would be communicated later on. Information in 
respect of Steering Committee at the National Integration Council 
(already constituted) and such other bodies, as ad when constitu-
ted, would also be endorsed to Lot Sabba Secretariat. 

33. In reply to a question as to why information In respect of the 
following three bodies about whi~h there was a mention in the 
Annual Reports of the Ministry, was not furnished to the Joint 
Committee:-

(1) Standing Fire Advisory Committee. 

(2) Hill Areas Committee of Manipur constituted under Art. 
371 of the CoDstitution. 

(3) Arbitration Promotion Board for Delhi, 

the representative of the Ministry stated that the Committee at 
(1) above cODSisted of OfBcers drawn from different States prima-
rily to advise on technical matters relating to ftre fighting and as 
such no iDformatioD was furnished. 

34. As regards the Committee at S. No. (2) above, the represen-
tative of the Ministry said that requisite informatioD would be col-
lected and fumisbed to the Committee quickly. 

35. In regard to Arbitration Promotion Board at S. No. (3) 
above, the representative of the MiDistry said that the information 
was not readily available. It would t however, be collected and 
passed OD to the Committee. 

36. When asked whether the constitution of none of the bodies 
already examined by the Jomt CollJDlittee during Second, Third 
and Fourth Lok Sabha bad undergone a material change (includ-
ing payment of T. A. and D. A. etc. to memben) t the representative 
of the Ministry stated that 80 far the Committees eoutItutecl by the 
Ministry were concerned, there had not been any material change 
in the composition of the. Committees other than the ehan,t' of 
names of members which was being" communteated to Lok Sabba 
Secretariat. As regards bodies constituted by the UnJon Territo-
ri~two for the Andam8ll and Nlcobar JsJa~ds and two for tbe 
Laceadive, Mbdeoy 8DCJ AmiDdJvl IslaDct-tbe representative of 
the Ministry said tbat the composit!oD bad ("hanged in the Lac-
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cadive IslancLSimilarly, persons were being changed'in the Anda-
man Islands but so far as T. A. and D. A. payable to thefrMembers 
was concerned, the old rules were sti1~ prevailing. 

37. The Committee then adjourned. 

n 
l'weDtieth Sittiq 

The Committee sat on Monday, the 10th December, 1973 from 
10.00 to 11.00 hours. 

PRESENT 

5hri S. B. P. Pattabhi Rama Rao-Chatrman. 

MEMBERS 

Lok Sabha 

2. Shri Somnath Chatterjee 

3. Shri Pratap Singh 

4. Shri Ram Sbekhar Prasad Singh 

Rajya Sabho. 

5. 8hri Sanda Narayanappa 

6. Shri Venigalla Sat y anaray ana 

'1. Shri Yogendra Sharma 

8EcBrrAaaT 

Shri H. G. Paranjpe-Deputy SeCTetaTY. 

2. At the outset the Committee felicitated Shri S. B. P. Pattabhi 
Rama Bao for his appointment as Chairman of the Joint Committee. 

3. The Committee took up for consideration Memoranda Nos. 
1. to UN relating to Committees IBoards ICorporatioDS, etc. consti-
tuted by the CentrallState Governments. 

Fi$heries Advi80ry Board 

(MEMOlWfDUM No. 148) 

4. At their sitting held on the 16th August, 1973, the Joint Olm-
mittee OD 0tBces of Profit, while coftSideringMemorancium regard-
ing Fisheries Advisory Board, Tamil Nadu, had desired to get clari-
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f\cation fz.om the ~ver~ent of TamUNadtl whether the Board 
fuDctlonedin advisory capacity with ~garct to the aSststu.ce rende-
red in money, material and ~pment or 'it was also, rt$ponsible 
for their disbursement to ftshermen as well. 

In their reply, the Govel'DlneDt of Tamil Nadu stated as fol-
lows:-

"the State Fisheries Advisory Board is only an advisory body 
It has no authOJity tor' !8DlCudag its recommendations 
nor is it vested with powers to disburse any assistance 
to Jhhermen. The reeornmendations of the' Bdard are 
examined by the Government and are accepted where-
ever feasible." 

In the light of the above reply, the Committee decided that the 
non-oflicial members of the Board ought to be exempted from dis-
qualification. 

Hindustan AerotUlf&t1et Ltd. Bangalore 
(MEMORANDUM No. 160) 

5. The Committee noted that the non-oftlcial Directors of the 
~. . 

Company were entitled to a sitting fee of Rs. 150/- for' eacb meeting 
of the Board of Director. Tbey~were alSo eDtitledto lncidcmtal ex-
penses and halting allowance for each meeting a fixed sum of &.100 
for the first day and Rs. 50/- for each subsequent day of meeting. 
Besidesf the Board of Directors exercised executive and "financial 
powers. 

As such, the Committee recommended that the Directorship of 
the Compqny ought not to be exempted from. dilquatlfteatlon. 

Aeronautics (Rese.trch and Development) Board 

(MEMORANDUM No. 163) 

6. The CGmmittee noted tbatthenon<!OfBclal ~rs ef the 
Board were entitled to T.A. and'D.A. as per rules issued bY the' 
Ministry Of Finane! intlti. regard aad .. made applleable on the 
De!en~e Side by the Mir.lstry at Defeftee, which IUDOUIlted to lea 
thEn 'compensatory allowance', as ~ in Seetton '2(.) of the 
Parliament (Prevention of Disqualification) Act, 1959. However, 
the Committee further noted that the Board exercised wide powers-
both executive and ftnaDClal--ar1d WM in • poalUon to wield iDftuence 
and pgtronage. 

As such, the CoaunJttee recommended that tbe membership· of 
tbe Board ought DOt to be exempted from dlsqualiftcaUoa 
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Film Finance Corp01'ation Ltd., Bombay 
(MEMOllANDUK No. 164) 

7. The Committee noted that the non-official Directors of, the 
Corporation were entitled to a sitting fee of Rs. 50/- plus inciden-
tal expenses and halting allowance of Rs. 50/- for the first day and 
Rs. 2;)/- for the subsequent day of the meeting which exceeded the 
compensatory allowance. Bes'des, the Board of Directors exercised 
executive and financial powers. As such, the Committee recommend-
ed that the Directorship of the Corporation including Chairmanship 
ought not to be exempted from disqualification." 

Panel Com:mittee, Films Division, Bombay 
(MEMORANDUM No. 168) 

H. The Committee noted that the non-official members-of the 
Committee were not enti-tled to any remuneration other than T.A. 
and D.A. according to Ministry of Finance rules which was less than 
compensatory allowance. 

The Committee, however, further noted that the Committee did 
exercisQ power and was in a position to wield influence. . 

As such, the Committee recommended that the membership of 
the Committee ought not to be exempted from disqualification. 

(i) Consultative Committee f01' National Programmes of 
Music, AIR (Memo. No. 170). 

(ii) Consultatit.'e Com.,n~ttee for 
talks I Discussions in English, 
No. 171). 

National Programm.es.. of 
All India Radio (Memo. 

(iii) Consultative CO'lnlnittee for National programrnes of 
Ta'ks~Di8Cussion.s in Hindi, All India Radio (.Memo 
No. 172). 

9. The Committee noted that the non-official members 'of the 
above Committees were entitled to an honorarium of Rs. 50/- each 
plus T.A. and D.A. according to the Ministry of Finance Rules, in tJ:iis 
regard which would exceed the compensatory allowance. 

As such, the Comlnittee recommended that the membership-.-, of 
these Consultative Committees ought not to be exempted from 
disqualification. 
Jnfonnation. Consultative Panel f01' Documntary Films and News-

reels, Bomba!1 
.,." 

(MEMORANDUM No. 176) 
10. The Committee noted that the non-oftlcial members of, the 

Panel were entitled to a Consultancy fee of Rs 1001- per meep'~g 
which was more than compensatory aUow:..ence 
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As such, the Committ~e recommended that the membership of 
the Panel ought not to be exempted from disqualification . 

.4c:luiBO'1l Committee in ITrlgation, Flood ContTol and Power PTo;ecta 
(MEMORANDUM No. 185) 

11. The Committee noted that the two non-offtcial members, as 
and when appointed, would be paid an honorarium of Rs. 5,000 each 
!per annum besides T.A. and D.A. as admissible to Grade I Oftleers 
of the Government of India which would exceed the compeuatory 
allowance. The Committee also noted that though advisory in 
nature, the said Committee appeared to wield influence and power. 

As such, the Committee recommended that the non-oftlcial mem-
bers (as and when appointed) ought not to be exempted from dis-

· qualification. • 
Metropolitan T,.Jn8pOTt Tea»l 

(MEMORANDUM No. 186) 

12. The Committee noted that the non-ofticial Chairman was 
getting an honorarium of Ra. 1500 per month alongwitb T.A. and 
D.A. which was more than compensatory allowance. The Com-
-mittee further noted that other non-ofticial members were entitled 
to T.A. and D.A. (Rs. 30) only. 

As such, the Committee recommended that the Chairmanship of 
the Team ought not to be exempted from disqualification but mem-
-bership ought to be 

Pradah Council of ATUnpchal Pradesh (Mem01"andum No. 193). 
13. The Committee noted that the Council was constituted of two 

Members of Parliament- (l for each House) both representing 
Arunachal Pradesh; the Vice-President of :tIl the five Zila Parishads; 
,three representatives from each of the Zila Parishads to be elected 
. by the Members thereof from amongst themselves and three per-
sons to be nominated by the Administrator to provide repreaeota-
tion for such tribes or communities as have not obtained any repre-
sentation in the Council. The Committee felt that the members of 
the first three categories either held oftice p.x-oJ1icio or were 
elected and thus did not hold office under the Government. The 
Committee were, however, of the opinion that the persona to be 

.. DGIIliDa&e<i by the Administrator (last category) would hold aD 
of.1lee of profit as they would be entitled to a salary of RI. 250 per 
mensem. 

As such, the Committee recommended that only nominated 
members, if non-oftlcials, ought not to be exempted from dlaqualift. 
catioD. 
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Com..mittee to Implement Schemes under the Educa.ted UumpIoreci 

Programme 
(MEMORANDUM No. 193) 

14. The Committee noted that the non-official members were 
entitled to T.A. and D.A. which was less than compensatory allow-
ance. 

The Committee further noted that the above Committee exer· 
cised executive powers in selecting suitable candidates for setting 
up Small Scale Industries Units. The said Committee also assisted 
the candidates in getting finance and was thus in a position to 
wield influence and patronage. As such, the Committee recom-
mended that the membership of the said Committee ought not to be 
exempted from disqualification. 

15. The Committee deferred consideration of the following memo-
randa pending receipt of further information on points noted against 
each from the Ministries concerned:-

(i) Memo No. 167 're. Selection 
Committee for Musicians in 
Film Division. 

(ll) Memo No. 169 're. Consultative 
Panels for University-cum-
Science and Technology broad· 
casts, A.I.R. 

(ii) Memo No. 173 're. Local Audi-
tion Committees of All India 
Radio at 35 stations. 

Whether the Committee reeotn-
mended names of candidates to 
be selected for appointment by 
Government as Musiclans· or final 
selection was done by the Com-
mittee itself? 

Whether the total amount of hono-
rarium and D.A. to which non-
official members were entitled 
exceeded the compensatory allow-
ance, i.e. RI. 511- or not? 

(i) Whether the total amount of 
honorarium and D.A. to which 
non-official members were 
entitled exceeded the compen.;. 
satory allowance, i.e. HI: 511-
or not? 

(il) Whether the Committees trne 
final say in the seteetion of 

artists and their gradation or it 
was done by Government f)n 
their recommendation? 

(iv) Kemo No. 174 reo Consultative I 
Panels for Farm, Home and; Whether the total amount of JwJno. 
Family Planning Programmes. I rariumlsitting fee and D.A. to 
A.I.R. > which the non_ofticial members of 

(v) Memo No. 175 f'8. Consultative \ these bodies were entitled exeeed-
Panels for school broadcasts, II ed the compensatory alloW8t1e8or 
A.I.R. 
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(vi) Memo. No. 179 Te. Committee 
, .. ;., to' Hview the programmes of 

Ule External Services, All India 
Kadio. 

I not? Please give the ".rotal. in 
.each case separately. 

(vii) Memo. No. ISO reo Consultative 
. :ran~ls, fOl" Tribal Programme 
: . attached to A.I.R . 

. , 

I 
I 

I 
(viii) Memo. No. 181 "e. Consultative ~ 

Panel for Industrial Program- I 
mes (11 in number) attached to I 

..,' ~(~tions of ~IR. I 
'(lxY .~o. No. ·1.~ ,,,e. Programme I 

AdvISOry Committee located at 
'... stations of AIR. J 

(") Memo. No. 183 f'e. Music Audi- (i) Whether the total amount of 
.; tion Board, Directorate Genera!. honorarium and D.A. to whieh 

All India Radio. New Delhi. the non..oftlcial members of the 
Board were entitled exceeded 
the compensatory allowance or 
not? 

( ii) The precise powers of the Board 
may also be clearly stated. 

(i) ,DELHI SIKH GURDWARAS BOARD-(Memo No. 188), 
(ii) BOARDS OF INDUSTRIES, CHANDIGARH-(Memo 

-No. 190). 
(iii)STATE TRANSPORT AUTHORITY-(Memo No. 191). 
(iv) CHANDIGARH UNION TERRITORY MANAGING 

COMMrrl'EE FOR THE MANAGEMENT OF SPECIAL 
FUND FOR RECONSTRUCTION AND REHABTLITA-
TION OFEX-SERVICEMAN-(Memo No. 192). 

16. The Committee noted that the non-official members of the 
above bod:es did not get any remunerat'on but the members/direc-
tors thereof exercised powers and were in a position to wield influ-
ence and patronage. The Committee, wh'leconsiderl.ng the above 
matter noted the decision of the Supreme Court in Ravana Subanna 
Vs. G.S. Kageerappa (A.I.R. 1954, S.C. p, 653) wherein it had been 
decidedtbat pecuniary gaj,n was essential to attract disquaUfication 
for membership of Parliament. On the analogy of the samet the 
membersbipJdirectorship of the above bodies would also not attract 
disqualification. However. the Committee did not take the final de~i· 
sian in the matter and decided to further consider whether pecuniary 
gain was an essential conditio_n or an otBce could be declared an 
office of profit on the basis of executive and financial powers enjoyed 
or influence ,and ptltronage wielded by that office. 

17. In regard to the following bodies, the Committee noted tbat 
tbenon.;oftlcia) memberstbereof were entitled to T.A. .and DA. 
which was less than compensatory allowance. 
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Besides, the functions of these bodies were mainly advisory in 
nature. As such, the Committee recommended that the membership 
of these bodies ()ught to be exempted from disqualification:-

1. Allotment Committee (Government of Haryana). 
2. State Level Advisory-cum-Project Implementation Commit-

tee for the Rural Industrial Projects, Mahasu and Palam-
pur (Government of Himachal Pradesh). 

3. State Level Co-ordination Committee on Tea Development 
(Government of Himachal Pradesh). 

4. Telephone Advisory Committees (Ministry of CommUl,lica-
tions) . ' 

5. Advisory Committee for the National Atlas Organisation 
(Departmen t of Sc: ence and Tecllnology). 

6. Advisory Committee for the Territorial Army in the ~tates 
of Assam, Tripura, Manipur and Meghalaya. 

7. Advisory Committee for the Territorial Army in the ~~te 
of Andhra Pradesh. 

8. Advisory C'ommittee for Territorial Army in the State of 
Haryana. 

9. Advisory Committee for Territorial Army in the State of 
Himachal Pradesh. 

10. Advisory Committee for Territorial Army in the State of 
Kerala. 

11. Advisory Committee for Territorial Army in the State of 
Madhya Pradesh. 

12. Advisory Committee for the Territorial Army in the State 
of Mysore. 

13. Advisory Committee for the Territorial Army in the State 
of Orissa. ' 

14. Advisory Committee for the Territorial Army in the State 
of Punjab. 

15. Committee to review the working of the National Oadet 
Corps. 

16. Defence Research and Development Council. 
17. Publicity Advisory Group (Ministry of Information and 

Broadcasting) . 
18. Committee to review the performance of the Indian Insti-

tute of Mass Communication. 
19. Informal Consultative Panel for documentary films and 

Newsreels, Delhi. 
20. Film Material Imports and Distribution Con1lultative Panel. 
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21. Expert Committee 011 Population Projections (Plarminl 

Commission) . 

22. The India Committee for Studies on Economic Development 
in India aDd Japan (Plamring Commission). 

2a. (i)- :rtaUoDallniegration Council. 
(ii) Standing Committee of the National Integration Council. 

(iii) 8ub-Commiltee of the National Integration Council on 
Communaliam. 

18. The Committee noted that as a result of the evidence of the 
representatives of the Ministries of Home Affairs, Information aDd 
Broadcasting, Defence and Planning Commission further informs-
tiGft· abeut' the bodies already intimated and information about 
bodies not earlier informE'~ had been furnished by these Ministries. 
The' COmmittee, d.esiied- ttda., fad to be reported to the lbuetbrougb 
their report, so tbIIIt llintllbiee would" in future be careiur to furnish 
timely aU information. 

19. The Committee then acijoumed to meet again on Wednesday, 
the 11th December, 19'73 to consider their draft Seventh Report. 

m 
~Sit ... 

The Committee sat on Wednesday t the 19th December, 1973 from 
1'1.ot'to-17. Mww. 

PRESENT 

8hri 8. B. P. Pattabhi Rama Rao-Clwainn4'n. 

Lole Sabha 

3. 8hri Jagannathrao Joshi 

4. 8hri Pratap Singh 

5. Shri Ramavatar Shastri 

8. Sbrl Ram ShE.'" Prasad SinIh 
R4h1o Sablaa 

7. Shri Sanda Narayanappa 

8: SIIri Y4 ailalla" Satyanara,. .. 
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SECRETARIAT 

Shri H. G. Paranjpe-Deputy SeCTettlT1/. 

2. The Committee considered their draft Seventh Hepart anfi 
adopted it. 

3. The Committee decided that the Report might be presented te 
Lok Sabha on the 21st December, 1973 and laid on the Tabl. ot 
Rajya Sabha on the same day. 

4. The Committee authorised the Chairman and, in his ab~nce, 
Shri Somnath Chatterjee to present the Report to Lok Sabha 011 
their behalf. 

5. The Committee authorised Shri Sanda Narayanappa and, in his 
absence, Shri Venigalla Satyanarayana to lay the Report on the 
Table of Rajya Sabha. 

6. The Committee noted that some States\Union Territories had 
not yet furnished information regarding certain important bodies, 
which, by their nature, normally ought to exist in all StateslUnion 
Territories, such as, the Khadi and Village Industries Board, State 
Agro-Industries Corporation, State Warehousing Corporation, State 
Transport AuthoritylCorporation. The Committee desired that a list 
of such bodies together with the names of States/Union Territories 
which had furnished information in respect thereof, may be circu-
lated to Members. 

7. The Committee then adjourned to meet aiain OD Friday, the 
1st February, 1974. 

MGIPND-LS 1-2810 Ls--R-2 74- 850. 
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